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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 791 / 2024

Ajit PaI Singh Applicant

Versus

Union of India Respondent(s)

Interim Response / Status Report on behalf of Central Pollution Control Board

(CPCB) i.e, Respondent No. 2

1. That, the Hon'ble NGT vide order dated 15.07.2024 has sought the reply of

Central Pollution Control Board (hereinafter referred as CPCB) in the instant

matter. Thereby, the reply is made in succeeding paragraphs.

2. That at the outset, the answering respondent denies all claims, contentions,

allegations and averments against answering respondent CPCB in the above IA

contrary to anything stated or submitted in this reply. Nothing in the IA may be

deemed to have been accepted or admitted by the answering Respondent for

want of a specific denial or on the ground of non-traverse, save and except any

averment which has been expressly admitted hereinafter.

3. That, CPCB is a statutory Board constituted under Section 3 of The Water

(Prevention and Control of Pollution) Act, 1974. It performs the functions under

The Water (Prevention and Control of Pollution) Act, 1974, The Air (Prevention

1) Act,and Control of Pollution) Act, 1981, and The EnvironmeJ
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4. That the matter is related to a complaint that environmental clearance was

granted to Respondent No. 10 M/s P.S. Buildtech for mining over an area of

101.27 Ha in village Jathlana and Dhakwala, Tehsil, Radaur, District Yamuna

Nagar, Haryana, without providing for any validity period in violation of clause

iii-(d) of the Sustainable Sand Mining Management Guidelines, 2016 (page 99

of the Petition) which provides for validity of environmental clearance for

mining lease subject to ceiling of 5 years. It is further alleged in the Original

Application that in spite of expiry of environmental clearance the respondent

No. 10 is continuing with the illegal mining on the basis of the said

environmental clearance. In light of the above, the Hon’ble National Green

Tribunal vide order dated 15/07/2024 (Annexure-1) directed the Respondents,

including CPCB i.e. the Respondent No. 02 in this matter, to file their response

to the subject O. A. Copy of order dated 15/07/2024 of the Hon’ble National

Green Tribunal is annexed herewith as Annexure I.

Action Taken by Central Pollution Control Board (CPCB):

In compliance to the orders of Hon’ble NGT dated 12/07/2024. the following

actions have been taken by CPCB :

1. CPCB issued a letter (No. CPCB/Mining/CM- 13011/187/2024/4330) on

September 02, 2024, to Haryana State Pollution Control Board

(hereinafter referred as HSPCB), requesting to take appropriate action in

coordination with the Mining Department, to ensure compliance of

Hon’ble NGT Order and provide a report. Copy of Letter dated

September 02, 2024 by CPCB to HSPCB is annexed herewith as

Annexure ll.

After not receiving any feedback from HSPCB, the CPCB sent another

letter to the HSPCB on September 18, 2024, vide No. RD-

inatioIV/228-A,/106, requesting to provide a report.

is yet to provide the report to CPCB. Copy of Letter

11.

CHD/Tech/Co-ore

However. HSPCB

cate

Regn.. No. 106M/14
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dated September 18, 2024 by CPCB to HSPCB is annexed herewith as

Annexure III.

Para-wise Reply:

1. That it is humbly submitted that the averments made in 1 and 2 of the O. A. are

introductory in nature and hence need no reply from this Answering Respondent.

2. That it is humbly submitted that the averments made in para 3 of the O. A. are

related to Section 14 of the National Green Tribunal Act, 2010 and hence need

no reply from this Answering Respondent.

3. That it is humbly submitted that the averments made in Para 4 are regarding

substantial questions relation to environment, raised by the applicant, need no

reply from this Answering Respondent.

4. That it is humbly submitted that the averments made in Para 4 are Para 5 are

regarding Jurisdiction of the Hon’ble National Green Tribunal, needs no reply

from this Answering Respondent.

5. That it is humbly submitted that the averments made in Para 6 are regarding

alleged reasons of the Applicant for approaching Hon’ble NGT. At this stage,

this Answering Respondent is unable to respond in this regard as response /

report from the HSPSB in relation to contentions in the O. A is awaited.

6. That it is humbly submitted that the averments made in Para 7 are matters of

record hence need no comments from this Answering Respondent.

7. That it is humbly submitted that the averments made in Par!

Environmental clearance dated 17/03/20 17 granted by Rl

P. S. Buildtech for mining of Sand Minor Mineral

;arding
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101.27 Ha situated at Village Jathlanaand Dhakwala, Tehsil, Radaur, District

YamunaNagar, Haryana. Since this pertains to Respondent No. 1, hence need no

comments from this Answering Respondent.

8. That the averments made in Para 9, it is humbly submitted that as per Sustainable

Sand Mining Guidelines which says that Environmental Clearance is valid for 5

years only, and accordingly an Environmental Clearance issued on 17/03/2017

granted to 23 M/S P. S. Buildtech for Mining of Sand Minor Mineral in Mine

Lease Area of 101.27 Ha is liable to expire on 17/03/2022.

I

9. That it is humbly submitted that the averments made in Para 10 are regarding

expiry of the Environmental Clearance granted to M/s P.S. Buildtech stating that

applicant has learnt that despite of expiring the period of Environmental

Clearance issued by Respondent No. 01 in favour of M/s P.S. Buildtech, the

project proponent is still carrying on the Mining Activities on the said lease area

i.e. at Mine Lease Area of 101.27 Ha situated at Village Jathlanaand Dhakwala,

Tehsil, Radaur, District Yamuna Nagar, Haryana. At this stage, this Answering

Respondent is unable to respond in this regard as response / report from the

HSPSB in relation to contentions in the O. A is awaited.

10. That it is humbly submitted that the averments made in Para 1 1 are regarding E

Rawaanas, wherein it is stated that applicant has secured various E Rawaanas

which Department of Mines and Geology, Government ofHaryana has issued in

favour of M/S P.S. Buildtech. These averments pertain to Department of Mines

and Geology and Government of Haryana and hence need no comments from

this Answering Respondent.
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11. That it is humbly submitted that the averments made in Para 12 are regarding

mining of minerals by M/s P.S. Buidtech after expiry of Environmental

clearance. At this stage, this Answering Respondent is unable to respond in this

regard as response / report from the HSPSB in relation to contentions in the O. A

is awaited.

12. That it is humbly submitted that the averments made in Para 13 are related to

other authorities and hence need no reply from this Answering Respondent.

13. The averments in Para 14 are regarding Grounds for filing the present

application and are to a large extent repetition of the submissions of the

Applicant already dealt with herein above and the said contents are relied upon

and not repeated for the sake of brevity.

14. The answering respondent craves leaves of the Hon’ble Tribunal to file

additional reply, in future, if required.

15. That in light of the above submission, it is respectfully submitted that this

Answering respondent i.e. CPCB, shall abide by any order(s) or direction(s)

passed by this Hon’ble tribunal in the instant OA.

(Nazimuddin)
Scientist 'F’

Central Pollution Control Board

Regn. No. 10864;14
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 791 / 2024

In the matter of:

Ajit Pal Singh Applicant

Versus

Union of India Respondent(s)

AFFIDAVIT

I, Nazimuddin, working as Scientist 'F’ in Central Pollution Control Board, Parivesh

Bhawan, East Arjun Nagar, Delhi, Respondent No. 2 in the above matter, do hereby

solemnly affirm, declare on oath and state as under: -

1. That I, the deponent herein is authorized representative to represent the

Respondent CPCB in the present case, and as such, I am well conversant with

the facts and circumstances of the present case on the basis of the information

derived from the official records, and hence, I am competent and authorized to

verify, sign and swear this affidavit on behalf of the Respondent CPCB.

2. That the accompanying reply may be read part and parcel of the present affidavit.

3. That the accompanying reply has been drafted and filed under my instructions

and authority the contents thereof are true and correct on the basis of the record

maintained during ordinary course of business of CPCB and available records

and documents and the contents of the same are read over and explained to me

for the sake of brevityand are nI

tHY,\MLA p;
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HTfhHBqetH / Nazimuddin
a$11nO 'qIF / Scientist 'F'

Qb#tUUHWT ndWIne
Central Pollution Control Board
(wklvl,vqqjamalqftq#fvlaq. mrs ww)
(Wo Environment, Forest And Climate Change, Govt, of India)

qRiII va, Rdf aniq nrt. f+?6jtqlo032
Pariv8sh Bhawan, East Aaun Nagar. Delhi-110032
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VERIFICATION

Verified at New Delhi on this day of. -Z + OCT 2024 . 2024 that the contents of

the above reply are correct and true on the basis of the record of the cases as mentioned

in the day to day affairs of the CPCB. Nothing has been concealed therefrom or mis-

stated

h(
DEPONENT

qTivFTaq.mf / Nazimuddln
aglliGt> ' RF /Scientist'F'

anal VqPUT n#WIBFl+
Central Pollution Control Board
(qqf#wl,qqqjqaql3qfjq&Mmq. niH w:lm)
(Wo Environment. Forest AId CIImb Cham& Govt. of India)

qftin qm. Igf agB HIT. Mt–uo032
Pariv9 gh P@wan1 EastAIjun Nagar, Delhi-110032
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